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Turning up the heat

Winter is around the corner but a powerful El Nino threatens to addle the run-up to it. In the meantime, activists
are lobbying for the NHRC to recognise heat as a human rights issue

Moumita Chaudhuri Published 18.10.26, 09:40 AM

In May, when the temperature in Delhi shot to over 42°Celsius and surface temperatures in some locations
recorded 55°Celsius, we decided to involve the community in creating evidence of how heat was impacting them,”
says Avinash Chanchal, who is the deputy programme director (campaigns) at Greenpeace, South Asia. He
continues, “This is a pilot project. Journaling-based research has happened before in social science research but
not in heat studies.” The idea was to record community experiences instead of clinical reports of heat study. Says
Chanchal, “There are thousands of reports but no stories, no first-hand accounts of how people living in informal
settlements cope. We are talking about places with no proper ventilation or those with tin roofs, or where four or
more people live in one room...”

This initiative gave birth to the Garmi Khata project. Chanchal and his team selected 40 households — 30 from
informal settlements and the rest from middle-class neighbourhoods of Delhi. Participants were street vendors,
waste pickers, gig workers, home-based workers, domestic helpers, students and elderly persons. They were
given registers with questions written in Hindi and asked to write about their days and nights in these. The entries
followed a diary-based template. Accounts of disturbed sleep, skipped meals, income lost to heat, children kept
home from school and health symptoms that never make it into a hospital record. They also recorded how many
women do not drink water at night even in extreme heat only because they do not have access to secure
washrooms. The period recorded was May to July.

Chanchal shares with The Telegraph some of the entries. One of them by a 16-year-old student from Sunder Nagri
reads, “My father works in a textile factory as a tailor. When I visited his factory to pick up some raw materials, I
was shocked. The entire room was as hot as a furnace. There was an unbearable smell of clothes in the air. I
covered my nose with a dupatta. My Abbu and other workers were at work at their sewing machines and
drenched in sweat.” On another day she wrote, “We live on the fourth floor. My mother comes up with her own
solutions to cool the room. At night, she fetches cold water from the freezer, mops the floor with it and then she
lies down on it without any bedding.”

Arshi Quereshi, 19, lives with her parents and three siblings in a two-storey house in northeast Delhi. She is a
college student. Her jottings read thus, “We have only one room filled with things and the kitchen is in the same
space. When my sister starts cooking, she switches the fan off. The moment it is turned off, everyone in the house
runs out, like ants.”

Raja, 22, a vegetable seller by day and an undergraduate student at night, puts up his tomato cart at Shani Bazar
in northeast Delhi. Heat notwithstanding, he studies for two to three hours at night. He manages the tomato cart
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his brother sets up at 8am. They are at work all day. He writes, “Despite the exhaustion, sleep does not come
easily in Delhi heat.” He likes to go to the terrace and turn on the cooler. But the physical discomfort is not the
hardest part of surviving extreme heat. The biggest loss is economic. Raja explains, “Tomatoes soften and spoil
much faster in summer.” So he and his brother buy 40 to 50 kilos less stock than usual.

“The sufferings these residents document are not merely climate impacts. They highlight the violation of a
fundamental right,” says Chanchal.

Once the NGO had collected 40 garmi khatas, they submitted them to the National Human Rights Commission of
India or NHRC along with a formal letter. Says Chanchal, “The government must legally mandate ‘heat action
plans' and strengthen social protection for informal workers through heat risk insurance and compensation for
heat-related income loss. We also need greater investment in community cooling infrastructure,” he adds.

The khatas were backed by supporting documents like electricity and medical bills, medical records, income
records, basically evidence of both the cost of coping with heat and the health and financial harm it causes.

This August, the ministry of home affairs added heatwaves and lightning to the existing list of 12 natural
disasters, following recommendations from the 16th Finance Commission. “Recognising heatwaves as a national
disaster means heat action plans will now have access to disaster management funding,” says Chanchal.

Now that the khatas are with the NHRC, the stories from them are being used for storytelling and performances
in programmes organised by the Greenpeace. Says Chanchal, “This initiative is called Garmi Nama.”
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India rejects UN report on youth retaliation
Date :18-Oct-2026 By Yoshita Singh UNITED NATIONS,

INDIA has rejected as “hearsay” a report by a UN human rights expert that has taken note of the “satirical political
movement” created by the country’s youth, with New Delhi calling on the expert to “verify” before vilifying issues
using unverified claims. First Secretary in the Permanent Mission of India to the UN Anuj Swarup delivered the
national statement at the 81st Session of the UNGA Third Committee at the interactive dialogue with the Special
Rapporteur on the rights to freedom of peaceful assembly and of association. Swarup voiced objection to the
report of the Special Rapporteur on Freedom of Peaceful Assembly and Association Gina Romero, calling out her
assertion that young people in India face retaliation or stigmatisation for discussing mental health or gender
justice. Swarup said Romero merely cites “unnamed submissions” in the footnote. “A sweeping charge against the
world’s largest youth population, resting on anonymous and unverified claims, is not evidence.

It is hearsay dressed up as a UN report, and my delegation rejects it outright,” Swarup said. “A mandate holder
who relies on anonymous inputs to generalise for 1.4 billion people does a disservice to the very mandate she
holds. We urge this Special Rapporteur to verify before she vilifies and to bring the required rigour and fairness in
her reports,” he said. In her report, Romero notes that in India, young people created a “satirical political
movement”, a reference to the Cockroach Janata Party, and said that “young people from India reported
retaliation or stigmatisation for discussing mental health or gender justice.” Swarup further emphasised that “this
level of arbitrary report writing is precisely the reason that the United Nations and its institutions have lost
credibility.” He said that in India, these freedoms, together with freedom of speech and expression, are
guaranteed to every citizen under Article 19 of the Constitution, and are protected by an independent judiciary, a
free press, and an empowered National Human Rights Commission. India also termed the report ironic, taking
note of the “satirical political movement” created by the country’s youth. “In which repressive State does a satirical
youth party question the government, marches on the capital, and then sits across the table with senior national
leaders,” Swarup said.

He pointed to the High Commissioner for Human Rights’ comment in the Human Rights Council last month that
dialogue with young leaders is far more effective in the context of youth-led movement in India. “Perhaps that
update escaped the Special Rapporteur’s attention,” he said, adding that when students protested this summer
over irregularities in public examinations, the Government engaged constructively with the youth. Within weeks,
the Indian Parliament amended the Public Examinations Act, doubling punishments for paper leaks, carried out a
systemic examination overhaul, and created fast-track courts in every state, specifically dedicated to prosecuting
individuals involved in exam fraud, he said. “This is the true testament of democracy in action. Youth represents
our strength and shared future,” he said, as he cited Prime Minister Narendra Modi's words that youth capability
will become India’s capability, and their success will take India’s success to new heights. Further, over five million
young people took part in the Viksit Bharat Young Leaders Dialogue this year, shaping national priorities directly
with the Prime Minister. Several ministers, including Prime Minister Modi, continue to engage with youth of the
country directly and through social media, he said.
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Noise pollution is health risk that's hard to measure and monitor
Repoter 20 Hours Ago

Disha Shetty / Mongabay India

A recent debate over using DJs and high-powered sound systems during Pune’s Ganesh festival brought noise
pollution and its health impacts into focus.

In August and September, residents and citizen groups in Pune called for stricter enforcement of noise limit rules,
prompting a parliamentary committee review of noise and light pollution. The National Human Rights
Commission also sought a report from Maharashtra’s pollution control board on action taken on noise limit
violations during the festival.

The impact of urban noise extends beyond festivals. Prolonged exposure to environmental noise is linked to sleep
disturbance, hearing impairment and cardiovascular risks, making noise pollution a public health concern in
India's increasingly noisy cities.

Gaps in noise pollution data from Indian cities and the challenges of monitoring sound levels at scale are
compounding the problem, say researchers. Meanwhile, citizens have been pushing for better policy and better
implementation of guidelines, with incremental changes being observed over the years, say noise pollution
activists.

Under-researched “silent killer”

“It's been known for a long time that noise is more than just a nuisance or an annoyance, but that it's a serious
cardiovascular disease concern,” said Danielle Vienneau, Associate Professor at the UMC Utrecht in The
Netherlands, an expert on environmental pollution and its impact on human health.

Regular exposure to high levels of noise pollution is linked to hearing loss, poor cardiovascular health, high blood
pressure, diabetes, stress and even adverse reproductive outcomes, according to a 2023 review of existing

evidence.

“When we're exposed constantly to noise, it triggers a stress response in our body... We could think of it as a silent
killer,” Vienneau added.

Despite its risks, noise pollution is still a relatively under-researched subject, especially in low- and middle-income
countries.

Noisy Indian cities

Since 2003, Mumbai-based environmentalist Sumaira Abdulali has been measuring noise levels in the city. On
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average, she says, noise levels outdoors are around 65-85 decibels and motorcycle horns can create noise up to
110 decibels, both significantly over the World Health Organization (WHO) recommendation that noise levels be
54 decibels or less for road and traffic sounds. On festivals, the noise has been even higher, going up to 145
decibels in Mumbai, from the sound of fireworks.

Ayearly average of 70 decibels from all sources combined is acceptable as is an occasional exposure to noise
levels of up to 100 decibels. India’s Central Pollution Control Board too recommends implementing WHO
standards.

But noise levels in Indian cities are well over these levels on any regular day. Continuous exposure in such a
situation can also cause sleep disturbances, lead to poorer work and school performance, hearing impairment,
and mental health issues like anxiety and depression, according to the WHO.

Advocacy has yielded some progress though.

The Indian government recognises noise pollution as an issue and bans loud noise such as from music systems,
fire crackers and industrial activities in public spaces between 10 pm and 6 am unless special exemptions have
been sought.

“The police, politicians and officials, through all these years, and through the court orders which have specifically
come about, have become aware of the noise rules, and they know the rules. They know they have to act,”
Abdulali, who also founded the Awaaz Foundation, said.

Many pollution control bodies like the Maharashtra Pollution Control Board (MPCB) have taken over measuring
noise levels in a systemic way, creating a database of official data.

But this data is very limited for high quality research.

Why researching noise pollution is difficult

Currently, most of the existing research on health impacts of noise pollution comes from Europe. But the
landscape is not as barren anymore with improved research in the past decade, said Dr. Angel Dzhamboyv,
Associate Professor at Research Institute at Medical University of Plovdiv, Bulgaria.

He said the relatively less research on health impacts of noise pollution is linked to the history of environmental
health research, and also to the difficulty in measuring noise exposure through the day as people move through
different spaces and micro-environments.

“We have to make the assumption that they're [people] mostly exposed in their home, which is plausible but
reflects only part of their exposure because they're mobile and spend time at work, other places commuting and
so forth. So one thing would be exposure assessment,” Dzhambov said.

Then, the acoustic models researchers need are expensive and are not always readily available for all parts of the
world. The way noise moves around is driven by many local small-scale factors (sources, surrounding barriers,
etc.) and global noise models covering entire countries and continents are not available in a way that global air
pollution models are.

Vienneau explained that the way sound moves through the environment changes over very short distances. To
study noise pollution and its impact well requires many noise monitors or good quality noise models to capture

this variation.

Then there is the more individual impact. “Different people exposed to the same objective acoustic environment
may respond differently. So their bodies may react with different stress responses,” Dzhambov added.

What is also clear is that noise doesn’t necessarily have to be loud. Low frequency sounds from windmills are



known to give people headaches. When those who live near an airport hear a plane fly overhead, it raises their
blood pressure even if they don't wake up, according to research.

Attempts to find a solution

Researchers from the Indian Institute of Technology, Madras (IIT-M) conducted a city-wide 2026 study in Chennai
and found that the mix of traffic and construction sounds were almost always the primary contributors to the
high levels of noise pollution.

Traffic noise has been strongly linked to poor heart health, including increased risk of heart failure and stroke.

“We are currently doing some engineering controls and trying to understand whether we can use locally available
materials and come out with some kind of a barrier, so this noise can be reduced. We are doing this as an
experiment now,” said S.M. Shiva Nagendra, professor at the institute’s Department of Civil Engineering.

These barriers would be designed to either absorb or deflect sound around noise-sensitive places like hospitals,
educational institutions and places of worship.

But Nagendra accepts that there are limits to how effective engineering solutions can be. “No engineering
solution can be 100% complete. Source control is always better. How do we control source? It's actually a policy
intervention,” he said.

Dzhambov said green belts and barriers between buildings and roads help reducing residents’ exposure to noise.
Using smart architecture and design is another way to reduce noise pollution like using building facades to
reduce noise levels or placing bedrooms away from the road. Quieter types of vehicles like electric vehicles also
help reduce noise pollution.

“It should be an integrated, smart redesigning of our cities and in a way that people don't feel robbed out of
something,” Dzhambov said.

Many of these solutions help reduce both air and noise pollution while creating more communal, quieter spots
within cities.

Growing awareness and citizen activism

In some cities, citizen groups have been demanding action against noise pollution, building political pressure.

“I think now in Pune, for example, when people are becoming more vocal and have started coming to the streets
and asking for these noise rules to be implemented, that's a huge step forward,” Abdulali said.

There have been other areas of progress too. Fire crackers have become less noisy with rising awareness and
education on noise pollution. They are now often creating noise of 125 decibels or less. While it’s still high,
Abdulali pointed that it shows progress is possible when you work with various stakeholders, but enforcement is
key.

Dzhambov also said that individual behaviour to reduce exposure to noise pollution when possible also goes a
long way.

Another interesting conundrum researchers are grappling with now is how air pollution intersects with noise
pollution, given that sources like traffic and construction are responsible for both.

“One of the big questions that we're always asking is whether it's the air pollution effects or the noise effects that
we see, for example, in relation to cardiovascular disease, and this can be quite tricky to untangle,” said Vienneau.
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India Rejects UN Expert's Report on Retaliation Against Indian Youth, Calls Claims ‘Hearsay’

New Delhi challenges allegations of stigmatisation over mental health and gender justice, urges UN Special
Rapporteur Gina Romero to verify claims before drawing conclusions.

By on October 18, 2026

UNITED NATIONS, Oct 17: India has strongly disputed a report by a United Nations human rights expert alleging
that young people in the country face retaliation or stigmatisation for discussing mental health and gender
justice, dismissing the claims as unverified and based on hearsay. Delivering India’s statement during the 81st
session of the UN General Assembly’s Third Committee, First Secretary at India's Permanent Mission to the UN,
Anuj Swarup, criticised Special Rapporteur on the rights to freedom of peaceful assembly and of association Gina
Romero for relying on anonymous submissions to support her assertions. Swarup argued that allegations
concerning the world's largest youth population must be supported by credible evidence rather than unverified
accounts. “A sweeping charge against the world’s largest youth population, resting on anonymous and unverified
claims, is not evidence. It is hearsay dressed up as a UN report, and my delegation rejects it outright,” he said. He
urged the Special Rapporteur to exercise greater diligence and impartiality while preparing reports, warning that
broad conclusions based on anonymous inputs could undermine the credibility of the UN human rights system.

Romero's report also referred to a satirical political movement established by Indian youth, identified as the
Cockroach Janata Party. It further recorded claims that young people had experienced retaliation or
stigmatisation for raising issues related to mental health and gender justice. Rejecting the report’s conclusions,
Swarup questioned the methodology used to substantiate the allegations and said such reporting risked
weakening confidence in international institutions. He maintained that freedom of speech and expression,
peaceful assembly and association are guaranteed under Article 19 of the Indian Constitution. According to him,
these rights are safeguarded through the country’s independent judiciary, free press and National Human Rights
Commission.

India also challenged the report’s portrayal of the country’s engagement with youth led political activities. Swarup
argued that the existence of a satirical political group able to criticise the government, organise demonstrations
in the national capital and interact with senior political leaders illustrated the space available for democratic
expression. “In which repressive State does a satirical youth party question the government, marches on the
capital, and then sits across the table with senior national leaders,” he asked. The Indian representative also
referred to remarks made by the UN High Commissioner for Human Rights at the Human Rights Council last
month, highlighting the importance of engaging in dialogue with young leaders in the context of youth-led
movements in India. Swarup suggested that the Special Rapporteur’s assessment had not adequately considered
such developments.

He cited the government’s response to student protests earlier this summer over alleged irregularities in public
examinations as an example of engagement with young people. According to the Indian statement, the
government responded through legislative and administrative measures intended to address examination fraud


https://boldnewsonline.com/amp/india-rejects-un-experts-report-on-retaliation-against-indian-youth-calls-claims-hearsay/
https://boldnewsonline.com/amp/india-rejects-un-experts-report-on-retaliation-against-indian-youth-calls-claims-hearsay/

and paper leaks. Swarup said Parliament amended the Public Examinations Act to double punishments for paper
leaks, while the government undertook a broader review of examination systems and established fast-track courts
in every state dedicated to prosecuting examination fraud cases. He presented these measures as evidence of
democratic accountability and the government’s willingness to respond to concerns raised by students.

Describing young people as central to the country’s development, Swarup invoked Prime Minister Narendra
Modi's emphasis on the role of youth in shaping India's future. He also highlighted participation in the Viksit
Bharat Young Leaders Dialogue, stating that more than five million young people took part in the initiative this
year and contributed to discussions on national priorities directly with the Prime Minister. Swarup added that the
Prime Minister and several Union ministers regularly engage with young citizens, both through direct interactions
and social media platforms. India’s response at the UN centred on its objection to the use of anonymous
submissions as the basis for broad claims about conditions facing young people. New Delhi maintained that
international assessments should rely on verified information, balanced analysis and sufficient consideration of
the country’s constitutional protections and democratic processes.
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NHRC files complaint over health risks from Kodungaiyur waste incinerator
NHRC has now formally registered the findings as a complaint and initiated proceedings.

DT NEXT Bureau
Updated on: 18 Oct 2026, 7:45 am

CHENNAL The National Human Rights Commission (NHRC) has registered a complaint over the alleged health and
human rights impacts of the 50-metric-tonne waste incinerator plant in Kodungaiyur, following a field study
submitted by the Federation of North Chennai Residents' Welfare Associations (FNCRWA). The study covered 415
families across eight residential areas in the Perambur and Radhakrishnan Nagar constituencies. Titled 'Burning
Human Rights: Hidden Costs of Human Lives by Waste-to-Energy Incinerators', the report highlights alleged
environmental hazards, health concerns and violations of constitutional rights linked to waste-to-energy
operations in the area. The report was submitted to NHRC and UN Human Rights Council (UNHRC) in June. While
UNHRC has published the complete study on its official portal, NHRC has now formally registered the findings as a
complaint and initiated proceedings.

FNCRWA president TK Shanmugan told DT Next, "The association has sought intervention from the human rights
bodies and demanded the immediate closure of the operational 50-tonne plant. Following the complaint, Tamil
Nadu Pollution Control Board (TNPCB), Greater Chennai Corporation (GCC) and other concerned departments are
expected to respond to the allegations." In its submissions to NHRC and the State government, the federation
sought recognition of waste-to-energy incineration as a violation of fundamental rights guaranteed under Articles
14,15, 19 and 21 of the Constitution. It also called for human rights, health, environmental and socio-economic
impact assessments to be made mandatory before State Pollution Control Boards approve incineration projects.
Other demands include medical camps for affected residents, monetary compensation and the immediate
suspension of operations at the Kodungaiyur plant.

A joint inspection by TNPCB officials, District Revenue Officer and GCC had reportedly found serious
environmental and regulatory violations, leading to the temporary closure of the 50-tonne incinerator in February
2026. "However, the plant resumed operations within a few months," Shanmugan added. "The association has
since filed a RTI application seeking details of the basis on which permission was granted to restart the facility."

The federation has also demanded the complete abandonment of the proposed 2,100-tonne waste incineration
facility in the region. In addition, it urged the Union Ministry of Environment, Forest and Climate Change to
reverse the Central Pollution Control Board's reclassification of waste incinerators from the 'Red' category to the
'Blue’ category. It also called for sustained support for informal waste pickers and decentralised recycling systems
as alternatives to large-scale incineration.
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NHRC seeks action-taken report on missing Kalahandi migrant worker
Post News Network 19 hours Ago

Thuamul Rampur: National Human Rights Commission (NHRC) has reportedly sought an action-taken report from
the Ernakulam police commissioner within four weeks over the disappearance of a 22-year-old migrant worker
from Odisha, who has been missing in Kerala since October 4 last year. Ratha Goud, a resident of Ranidumer
village under Thuamul Rampur block in Kalahandi district, had gone to Kerala as a migrant worker. He has
remained untraced since his disappearance, with his family alleging that he may have been abducted. The NHRC
issued a notice to the Ernakulam district police commissioner after taking serious note of the case and directed
the officer to conduct a detailed inquiry and submit a report on the action taken within four weeks. The case was
registered following a petition filed by human rights activist Dilip Kumar Das. The commission heard the matter
October 15. According to NHRC member Priyanka Kanungo, the commission expressed concern over the police
response and alleged inaction in the matter. The notice directs the concerned police commissioner to investigate
the circumstances surrounding Goud's disappearance and submit a detailed report within the stipulated four-
week period.
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Kodungaiyur Waste Incinerator Puts Chennai's Waste Policy on Trial
By Urban Acres October 18, 2026

The National Human Rights Commission’s registration of a complaint over the Kodungaiyur waste incinerator has
turned a local dispute about emissions, public health and plant operations into a wider test of how Chennai
governs waste infrastructure. The complaint does not establish the allegations, but it places them before a
national rights body and requires the concerned authorities to respond to claims involving environmental
regulation, constitutional protections and the treatment of residents living near the facility.

The complaint follows a field study submitted by the Federation of North Chennai Residents’ Welfare Associations
(FNCRWA). The study covered 415 families across eight residential areas in the Perambur and Radhakrishnan
Nagar constituencies. Titled “Burning Human Rights: Hidden Costs of Human Lives by Waste-to-Energy
Incinerators”, it alleges environmental hazards, health concerns and violations of constitutional rights linked to
waste-to-energy operations in the area.

The report was submitted to the NHRC and the UN Human Rights Council in June. According to the supplied
report, the UN Human Rights Council has published the complete study on its official portal, while the NHRC has
now formally registered the findings as a complaint and initiated proceedings. The next stage therefore shifts the
issue from resident documentation and advocacy to institutional examination.

That distinction matters. A complaint registered by the NHRC is a procedural development, not a final finding that
the incinerator caused the alleged health or environmental impacts. The available account does not provide the
NHRC's conclusions, an order establishing liability, or an independent assessment confirming the claims. It does,
however, establish that the concerns have been formally placed before a body mandated to examine alleged
human-rights violations and that responses are expected from public agencies.

The plant at the centre of the dispute has an operating capacity of 50 metric tonnes. FNCRWA president TK
Shanmugan told DT Next that the association had sought intervention from human-rights bodies and demanded
the immediate closure of the facility. He said the Tamil Nadu Pollution Control Board (TNPCB), the Greater Chennai
Corporation (GCC) and other concerned departments were expected to respond to the allegations following the
complaint.

The residents’ federation has framed the issue more broadly than a question of pollution-control compliance. In
its submissions to the NHRC and the State government, it sought recognition of waste-to-energy incineration as a
violation of rights guaranteed under Articles 14, 15, 19 and 21 of the Constitution. It also called for human-rights,
health, environmental and socio-economic impact assessments to become mandatory before State Pollution
Control Boards approve incineration projects.

This framing exposes the institutional gap at the heart of the dispute. A waste plant is normally assessed through
a combination of municipal waste-management decisions, pollution-control permissions and environmental
safeguards. Residents’ groups are arguing that this process should also measure how facilities distribute health
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risks, economic costs and environmental burdens across neighbourhoods. Their submission treats participation,
health protection and the conditions of nearby communities as central questions rather than secondary
consequences of waste disposal.

The complaint also follows a reported regulatory episode involving the same plant. A joint inspection by TNPCB
officials, the District Revenue Officer and the GCC had reportedly found serious environmental and regulatory
violations, leading to the temporary closure of the 50-tonne incinerator in February 2026. The plant resumed
operations within a few months, according to Shanmugan. The supplied report does not provide the inspection
findings, the order authorising the restart or the specific conditions attached to renewed operations. That missing
administrative record is now one of the most important parts of the story. FNCRWA has filed a Right to
Information application seeking details of the basis on which permission was granted to restart the facility.

The response could clarify whether the restart followed remedial work, a fresh inspection, compliance with
specified conditions or another administrative decision. Until those documents are available, the public record
contains a clear sequence—inspection, reported violations, temporary closure and reopening—but not the full
explanation for the transition between each stage.

For Chennai's waste system, the dispute is also about scale. The federation has demanded the complete
abandonment of a proposed 2,100-tonne waste-incineration facility in the region. The difference between that
proposed capacity and the existing 50-tonne plant illustrates why the present complaint is being treated by
residents as a precedent-setting matter. Their concern is not limited to the operation of one facility; it extends to
whether large-scale incineration should become a central model for managing the city’s waste.

The available material does not establish the status, approval stage, design or implementation timetable of the
proposed 2,100-tonne facility. It records only the federation’s demand that the project be abandoned. That
distinction is important because opposition to a proposed project and a final government decision on that project
are separate developments. The status of the larger facility will need to be established through official planning,
environmental and municipal records.

The policy conflict is equally visible in the federation’s demand that the Union Ministry of Environment, Forest and
Climate Change reverse the Central Pollution Control Board's reclassification of waste incinerators from the “Red”
category to the “Blue” category. The supplied report does not explain the regulatory criteria, date or
consequences of that reclassification. It does show that residents view the classification as an important part of
the regulatory framework governing incinerator operations.

The controversy therefore connects three layers of urban governance. The GCC is responsible for municipal
waste-management functions and is among the bodies expected to respond. The TNPCB is involved in pollution-
control oversight and was part of the reported joint inspection. The Union environment ministry and the CPCB
shape the broader regulatory framework within which incineration facilities are classified and assessed. The NHRC
adds a rights-based layer by examining whether the alleged impacts raise human-rights concerns.

These responsibilities can produce a fragmented public record. Municipal agencies may address waste handling
and operations; pollution authorities may assess compliance; environmental regulators may determine
permissions and categories; and a rights commission may consider impacts on affected communities. For
residents, however, these are not separate experiences. Exposure concerns, health risks, compensation demands,
operational decisions and access to information converge at neighbourhood level.

FNCRWA has sought medical camps for affected residents, monetary compensation and immediate suspension of
operations at the Kodungaiyur plant. It has also called for sustained support for informal waste pickers and
decentralised recycling systems as alternatives to large-scale incineration. These demands broaden the debate
from the safety of a single technology to the structure of the city's waste economy, including the role of informal
workers and the location of processing infrastructure.

The supplied evidence cannot determine whether incineration or decentralised recycling would perform better in
Chennai, nor can it confirm the health effects alleged in the residents’ study. It does establish that the study was



based on 415 families in eight residential areas, that the NHRC has registered a complaint, that a joint inspection

reportedly preceded a temporary closure, and that the plant later resumed operations according to the residents’
association. Those facts make official documentation and transparent responses central to the next phase of the

dispute.

The larger urban question is how cities decide what happens to waste after it leaves households and streets.
Facilities that promise to reduce the burden of waste can also concentrate regulatory, environmental and
perceived health risks in specific neighbourhoods. When those communities believe that decisions were taken
without adequate assessment or explanation, a technical waste-management project becomes a question of
public trust and institutional accountability.

The NHRC proceedings will be significant because they may bring together claims that are usually handled
separately: environmental compliance, public health, constitutional rights, compensation and the future of waste
infrastructure. The immediate developments to monitor are the responses of the TNPCB, GCC and other
departments; the information released through the RTI application; the NHRC's examination of the complaint; and
the official status of the proposed 2,100-tonne facility. Until those steps produce documentary findings, the
allegations remain claims under examination—but the governance questions raised by Kodungaiyur are already
firmly on Chennai’s public record.
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National human rights body seeks report on groundwater contamination in Nashik's Dattanagar from
Maharashtra chief secretary
City | Tushar Pawar | Oct 18, 2026, 22:41 IST

Nashik: National Human Rights Commission has taken suo motu cognisance of groundwater contamination in
Dattanagar near Nashik's Ambad industrial area, escalating the issue from an environmental concern to a
potential human rights violation. The commission has issued a notice to Maharashtra chief secretary Rajesh
Aggarwal and sought a detailed report within two weeks. It has also asked Maharashtra Pollution Control Board
to submit its comments on the contamination. The intervention is significant because the alleged pollution
directly affects residents’ health, access to safe drinking water and livelihood. Hundreds of residents in
Dattanagar and adjoining localities have complained of itching, skin ailments and unexplained rashes after using
borewell water that turned yellowish in recent months. In a statement, National Human Rights Commission
(NHRC) said it took cognisance of media reports alleging that chemical-laden effluents from factories in the
adjoining industrial belt had seeped into groundwater and contaminated borewells used by residents. “The
contents of the reports, if true, raise a serious issue of violation of human rights,” the commission observed.
NHRC noted that residents had allegedly been receiving contaminated water for the past two months. It also
referred to reports that children were advised not to attend school because of the situation. According to the
commission, affected families were spending nearly Rs 5,000 every month on purchased drinking water while also
bearing substantial medical expenses. NHRC's intervention comes as concerns mount over the extent of
contamination in the area. Environmentalists have already approached National Green Tribunal's western zone
bench in Pune, which has sought action-taken reports from Maharashtra Pollution Control Board and the district
administration. With both NHRC and NGT now examining the issue, authorities face increasing scrutiny over the
alleged industrial pollution and its impact on public health. TOI first highlighted complaints of contaminated
borewell water in Dattanagar on Sept 30. Subsequent reports pointed to the presence of chromium in
groundwater, raising alarm over possible long-term health risks for residents dependent on borewells for daily
use.
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Gl P 57 @ Hid & TR, e & a1a oft T g€ Priard; srote B Y e arer
Ashish Bhardwaj | Oct 18, 2026, 12:06 IST

1 S 7 G T 3R dRAT T g aTet BTy FRew Y Aeps TR RKiar 91 = @ &1 v & aen & sTavie, ¥ $¢ Ud IRAd &g
TE! 81 UT Y8 & | TN o1 AT & foh Soie ot et ofiR R i AToRaTe! 59eh I SR § |

311 fSiet 7 Uget IR g1ed] ohl elehx ffdT TR 9 &1 8, 31d Get U I @i bl 5714 & folg @er1 o1 38 81 s Siv1g U famr
Gach a1 o foheht e 81 & U@ &1 58 A @ @il oY Hid & ATt AT o1 g & | 59 JTdS S8 G et hl AT 3 dh
T & g Tehl & | UTHIOT AT ShgTT & foh TRITe & 31T SIRY 81 & a1g oft St ¥R ok vt 781 gam| e # fwiek 2024 &

I IRETE TTid ohT YT HTe ol ed] 3R Getf SRad # [R 7T ATI ke 56 § 57 € & §a1q AT & 915 39 16X Hepral 7T,
Afeh 3Tl ST el T T | 39 81 & a1 el UL 7 Yot TR 3R pofl ot GRf&d e & FAder 37 i ard et ot arg A oft
Gl Pl hl THEIT HHA SATell 78T | HIATS i # gU gTad oh TR FLMTE 3R s[i1e gef 3 srea i Hehler & feld Tmar shifer &t
oft| Hich W TSI ALfE g TE 3R FE TSR agi HiS[G Y8 | el HLIdehd o JTSIG §<d i g AT ST bl | T o J1G Got
gikae 3R paif (Open Wells Dausa) &t g dht STeeed TR SR faam |

I gTed & d1g oft 781 dgat graTd

TSR AR STRT 7 oft 59 geAT &1 Wd: G folar ar| T 3 &gl o7 foh ¥t gedmg e & foiw SRy feen-fAden & gres )
AT 35 g SRINT 7 357 & J&d afad 3R gfere dgriasres § Rl At off | R fRemaem &= & gt ofk erforat & a8t den
7 ga HU B Y a1 IR oS ¥ 1 TRYT W srexer AR Hon & g,  tard! & U9 3§98 aRr & o Tat aete T8 81
3T e & foh Toh ¢ Bt GRIS ot & 50 IR ST & SATGT @ 31T bl &1 3 UarIal & U Gorl HU HISIG 8l

e &5 & gt ot i T

fAet, A Gl Fail ot g e AT ITch STHUTH GREM BT 1A 1 H1H dsit I fHam ST Feha 81 BTetifeh, fha=t U et ug & 3R fohal
! Griera forar ST gt 8, 39T fidiaR SiichgT df Sueed T8l &1 B8 & AT &1 aredfades THMT 91 &= & folg HRimee &t 99 SR
grdsifes Gt IR oA I SRR g1 RITHI TR W el STHaRY & 38R, A &5 & $e1 1id # ek gash gol H¢ d IR ma o,
ST 3T Hid 8t S| Hrerar i F +ft pU A R T v afaa it 5 TR B SRR & 7E 21 ag, Sidieps o J 7d &
Hiezarsiae Tid U H A & Teh gaeh &Y Hid ot Al At G- Sm a1

3T A gl Fof @ IS gIeH! i wHwn gt off Rute &t 511 gt 81 erde 2025 i ven Rulé & ahrerar mia & gaes i Hid ofk a1
Ul A o Gt $U  dRAe g4 ol a1 et Te &t | ST 2025 H SIS & H Toh gadh ol U A IR § Hid &t +ft Ralé mepraa

gs ot
Uget Hl WA 3S § Yol $Y T SR Ter

§ TeATSH & W & o Got Ha7l ol GRIGTd 1 haet sprrett fHden deh A 781 -1 98T 816H & a1G Ja1d AT T STet
2, AfthT 3T oft Tt € o6 0T @R Ut &) @ o Ry S| arfon & AR A & f 59 g il @ g1ed &) @ €, at 3= grfea
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& T 1 el G SR | Gl S UTH F91C hl hHl §, I8l ULMH & HTaeh & a1g il Fren -1 g &l fIsrrd 81 3 # fomierdt
I AT 3R H1H Y AR o1 S 81

oTe 3R FoiaRY a3 T STt

ULMTH I - ¥d e Get Hafl R aRdel (Borewell Accidents Rajasthan) &t et dUR -t A1y | @R dTet R &R
AR SRR, ASTEd STTell AT GREIT BRT oRTIIT ST MgV | STgi U IUANT # 81 §, I MIATTHAR & adich & &g A hl Sk
&l

Tae & foav sie T8f

3T | gU gTad Adre ¢ foh eToRaTe! &t hrAd fohet aRaR et Srut ST deRr T8 el TR 31a SR Y fAder ST’ e &
SATET I UTei il gl
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fSien St & et & a1 agTceh! o A H AR AFANESRR ST A e Gof o BRIATG! {3 h
bdn india October 18, 2026

# fSier St # SIfaAT & a1y IeHh! & A # AFT AFEIEHR SRINT = e gof Y PRIaTe! [ Bl
#pi0g fSiemeger arshid aTed & AFATSHR AT H gof aherg ot farrad
#hTUT hrRihdrel & T & fAT gud SIRY 3|9 - 3rfid areg

Far{| 18 3fegeR 2026 | el 7 # AT & T g8 dadeeh! 3R Iafisd & Arel A AL AFATEURR SRINT A &9 gof e
FHrRIATe! JF HX & &1 P RicTeast srofid I16d A 39 J1ad AL AHATEDRR AT H 1R Gof aherg ot | IR Bl IR I3
FHiOT fSiereger srofid area = gam fh AP AFEfdER ST @ Urd $8d gRT SR et fah e stiar & iifaat & ary

IS & HTHS H Joft fRAPrId TR SINT A S Gof Y HRIATE! Y I 4 81 IBi- el foh BT HrRichdisi & TrIT hY 28T & fog
Tay ST @

351 gara o fRreerra & gt T o {3 granist didarett # gfew fraa d§ m sfoa et w9 i fRear wuadt SR =g $r aim @t
e 03 fideR 2026 &t 31edAT1 7Tia 7 iR Ui & A ek TR <81 o, I7eRt I & Y il foraredsr shia ared ok
4 T prierdiar wl gfed = fRwaR & forar 211 srefta area ot fomrer 9 | g R AR f=Id 31mard W 8189 3RE R
faam| a1 HiUe Sriehatell gU HIUE SIS sclich seael fasra agrgy, Aierel Hifar fSareger 9a-iia area 3iR grgar YHIY S1ed
Ier] e Siet 97 e o1 37es Ty 95 e S & 03 f&dar 2026 &I Id Sl Scres{tial gRT dGaeeh! Sl TS| Sfd Fadh Teai
TRINT S Tl &Y TS| wifge o TTex |1t Sher] M| fRIRRId # it e shRichd (el oh AT SGHeeh! che o QIYd] IR ShRIaTg! Y HivT et
TS|

HI Siemeasr srfia area 3 &gl 6 HIT Bricdfai o1 Iaiis Fgid Tel Bt | IRURY, 8189 3R, iUy hricdiai & Sial Aot
S & 3R Iafie & Fih &= aret 78t &1 et A gfordl ot = & A i o da SR @ et i vTeTT TReeR afadl W
STATIR T I8! & | NS hiadret # Gietd favred & gfeld gadh Toist SikY Y Hid gt T8 | HISTaT TRAR SIS HIRY Y Hid Sl 1
ST e SR ITh! fAerar TUae iRt el TREBRT AATehs] g HIATTST 3 Sl dUR 8l & | =TI AN 36T YA hIXT ! SHTATST Sl HISTAT
gfeld o 9 R qaT faa| et foh ireraT ReeR A dfdems Amfdar srer age st 0 fimrma sraisens i ufas @ et srorTe aifvd e
i<t Tig H YehgHT AR STTcd THTST o Goi- WX HISA! -1 ohl SteT AT [T 81 7814 el foh Sfeld] chl STarst 38 o Teid
HIUFAFT TR HISTUT TRHR Yl gH HaT 38 &

HI fSiereaer srfid area A el foh 2027 # Hi & TAST ¥ I arell UG AR A il 79 A Siied FHTST UR 7 JhGHT arad
ferar ST, sre @rge ST 0 3rseR? e UfaHT §eTT T I W FRIFYdeh oiTs ST | STarist Gferd f3ered # g8 Ioier Skl &t Jid
<l ARk ST hTe SITQTT 3R IWeh! faerar wuad! iR} hl TRARY ekt iR 3TaTd g FairaeT foar S|
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Human Rights India: YRd &1 Hgerd Y I qlgeh Stard, AFETgHR RUIE W STdTs dhal maf

Human Rights India, ¥Rd 3R e T & T Fareil & HfARRT 7R fARter-vgeT ot de Famars a9 gt 718 81 YRd 3 ¥9gad
3TE Y Teh AaTgenR fahus S Rulé o &l smufxy Sard ge et & foh SuH fohy T ard oM &R STgE STl WR SemRd g1

PriyaAuthor 15 hours ago
faRYe-uge T iR ¥R 3R UN SIH-am=, ST it & 9R1 faare

Human Rights India, YRd 3R g A & 1T Farsil & AfYRRT 7R ARtey-vaef=T ol dem FaHaTst a9 gt 718 g1 WRd 3 ¥gad
1Y I Teh AFaT SR fAhws S Rulé W et smafxy Sard ge et & foh 39 fohy T a3 3R 3TgE SRRl WR STeTRd gl
WRe GfafAfd St TeRey = At Y HerEH1 & e afafa 7 wher foh foar uaid St & 39 avg & SIRIaT &t Rulé &1 wu a1
el T8l &1 IEi- Igi Ik el foh RUIE AR e o1 Ig aXienT Ugad Y 3R STch! GeTal Fi faaa-iadr ) gard @2 &xdi g1 98
AT T T 3771 §, 519 fowett # faRiey-uasiHl ok yasiHenial i feeed ot aane ot Rd 3R Tgerd g & o9 Ad9g 9 31T g

IRd F T T I RUE R 1 S8 3mafr?

WRA <l STl Tgerd T il fasiy ufddaes Sfim AAR) &t 39 Rulé & St 8, fSad wRa & garsif & ifIeRY 3R anRen wdsrdnai
Pl WX o HaTe o Fi 78 off | RUTE & svar a1 i 9RA & o Jareil 3 921 gar sl & aR & g ATaeh hy 3 3R 37gE
SRR & SR TR @l HeTel ST ATeY | TRd T el & 1oh fhdl off RUTE & SIRIdT &t S, g bt gfe ofk Fsaerar &t e
TEHT STt g1 R get 3 fashy ufddees & smirg forar fo foheft 31 Y erreitaT shent & ugat arat i gft i oe ok Ruté 3R A
# ifeep FraU sRet STQ

'IThaTE! bl RUIE a1 & &1 faaT ST gepar’

TR AY H YR & Ul 7 RUlé & SMeR w HareT 3aTd §U el foh haet 3™ Fial ¥ fefl SHeRY fahet sarues iy &t @rferd
A & T gafed 761 81 WReR uet & gaR, Ruté # ganari & srgwal sl @R o1 & fRAfd a1 ufafAfa a3 @ gt sifdes Stg gmor
3R YR SR g1 WRd T g & foh fomedt off RUIE # SmRiai &bt i, deat i gf® ik fAwaerdr o1 eam 3@ s 81

TG 19 HT AT SR URA = RIT hgl?

WRA A 37U SiaTe # | e & 3w 19 I gaTell AT $9 3G oh dgd ANTReh] hl JfHTeRT hl WeaIdT 3R <rifagol a3 &
Qeh g ol JTIHR UTd 81 gTetifch, 31 ORI R A & dgd Fo Siad ufddd i ar] gt Fohd &, S ardsies caawn 3 S8t
1 enfAe §1 R ufafafd 3 gt foh v & Wds <aruTfera!, Wda 09 iR AL AFATASR SRINT S TRITE AR ifeeRY B
GReET | AT Mt §1 YR ol ST & foh ARTREAT ot 37 IR Y@= 3R HITHT T8d U & oy SRITTd Il 3Uered 8l

feeet! & weefHl ofR fevraa wR f”Riar

TR g Y RUté A faeeht F o1 T @ uget 3R I7eh SR Uaeferiia, stialie & Adrst, AnRe GATS & Tawdl, gehle 3R
ThR] ohl feered | folg o ot @eRl WR a1 STTg ot | Sgad g = R sifaepian € erifaguf ugei & SifdeR o1 awH &er 8k
gfeld ShRaTs § TIH sRd- i 3die ot off | I8 ag ot et 2 Tk <nifaguf ueefHt &R &g S+ aret ufdee st 8fiR srgafaes g
IR a7 A=A aich & fgvrad # foiq g @bl &t Rat fovan S =nfge | s6eh Stare # 9Rd A S@Yad g <t few it @t sra+ sriaRes
A # SR SEI&Y TR ATI YRATT &l A ahgl foh 321 # erifaquf ueeh o sifder dfder @ gRfgd ¢ $iR shrA-sgawn s=mg
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@ & folq gt ufehan a1 arer fokar ST 81
Ruié &1 ugfa ofik et &R gare

TR 7 Ruld fi ugfa sz Aemsf wr gare 3Sa1e g1 fohdY Raié & fAeaasiidr ap1 3ireher= 39 Gial, THTUT, SRV 3k defda
q&il & STaTel & SR TR Rt ST =nfeu | fOhetgrer WRa = SfAT IARY &t RUe # fohg 71w qral @t @nfest et gg aifdien Asaerar ofk
LT ST hY AT <l g1 gkt 31, faeett A fowrad iR erifaquf uasi & sifdepr @l ciehr Tgert Y &Y Karg +ft 39 wgd o1 fewr
It g3 &1 A a1t §HY H I8 a1 Heayul g1 foh Ralé @ 8 Farell w R sifaRer weftenzor a1 gHTor A 311 § $iR YR e
Ggar W & dtg daTg fhd faem & 1 ST ¢ 1 I8 f9ar1g Shaat Uk Rl des HifAd =151 g, Jfech $98 AMANgeR] Sl FIRET, TE™
YT, ANTRe WaadT R SIaRTE demar fi fFAsgerdr 94 @ gg o nfaa €



